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for the respondents.

ORAL JULGMENT: Dated : 13.2.1992
(Per. U.C.Srivastava, vVice-Chairman)

The applicant filed this application against
the punishment order given to him after enquiry. 1In
this application the applicant has challenged not only
the punishment order but the charge sheet and the
enquiry proceedings also on a variety of grounds. Against
the punishment order he filed a departmental appeal which
has now been dismissed. The appellate order itself
indicates that it is a non-speaking order -and no reason
whatsoever has been assigned. 1t Goes not arpear that
even a personal hearing was given. As a non-syeaking
orcer has been passed this application is allowed on
this ground and the appellate order dated 3rd July, 1991
is quashed. The appellate authority is directed to
reconsider the appeal after giving personal hearing to
the applicant taking into consideration all the pleas
taken by him. The appellate authority shall pass a
speaking oraer. Let the appeal be decided within two
months from the d ate of communication of the order. The

application stands disposed of finally.
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